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BEFORE THE NATIONAL GREEN-IRIGIDWL~

PRINCIPAL BENCH, NEW DELHI

0.A. NO. 322 OF 2022.

IN THE MATTER OF
Ranjan Kumar Prasad ... APPLICANT

\A)

STATE OF BIHAR AND ORS .... RESPONDENTS
COMMITTEE REPORT ON AFFIDAVIT IN LIGHT OF THE
ORDER DATED 10.05.2022 AND 25.11.2024.

% -
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\? . I, Neeraj Narayan, aged about 40 years, Son of Late Narayan
. 4 Og%K
¥ < Sharma, Resident of C-41, Housing Colony, Kankarbagh, Near
S 4 ¥
> 12 Tempo Stand, P.S.- Patrakar Nagar, Patna- 800020, do hereby
T !" ;
e i . solemnly affirm and State as follows:-
333
E % 2 1. That I am posted as Member Secretary in Bihar State
Pollution Control Board and as such I am well aware of the
facts and circumstances of the present matter. I am competent
and duly authorized to swear the present affidavit.
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2; That the instant application has beenre gistered on the basis of
a letter petition filed by Mr. Ranjan Kumar, wherein it has
been alleged that pollution is caused by M/S Ripuraj Agro
Pvt. Ltd. in Village Amodei, Distirct- Motihari. It has been
further alleged that in the said village main source of income
is agriculture and the village is known for its Litchi
production, however due to pollution being caused by the
aforesaid industry due to fly ash the people of the village are
suffering from breathing problem and also loss of agriculture

produces.

3. That the Hon’ble Tribunal vide its order dated 10.05.2022
constituted a joint committee of State PCB and District
Magistrate, Motihari, and directed to verify the factual
position; look into grievances of the applicant; and take

remedial action in accordance with law.

4 That it is humbly submitted that the order dated 10.05.2022
for some reason was not in the knowledge of the State PCB
and therefore the direction of the Hon’ble Tribunal contained

in order dated 10.05.2022 could not be complied with. The




answering respondent tenders unconditional apology for the

inconvenience caused to the Hon'ble Tribunal in light of non-

compliance of the directions contained in order dated

10.05.2022.

. That the joint committee inspected the industry on 08.12.2024

and noted the following: -

IL.

III.

The industry is operating three units in its premises, i.e,
Par-boiled rice mill, Steam rice mill and Semi boiled
rice mill with capacity 14 TPH, 16 TPH & 12 TPH
respectively;

The industry has obtained Consent-to-Operate from the
State Board for all the three units;

The industry has two boilers of capacity 10 TPH and
16 TPH which is attached to a chimney having height
of 30 meters. For air pollution control multi cyclone
and mechanical dust collector has been installed;
Closed room has been constructed for storage of rice

husk;



VL

VIL

VIII.

IX.

Fly-ash is taken by local dwellers for filling their low-
lying area. The industry is maintaining a register in
which the name of the person who takes fly ash is
recorded. Further, the local dwellers are directed to
reclaim the fly-ash by covering it with a layer of soil for
preventing fugitive emission of the fly-ash;

The industry has installed a functional ETP of 300
KLD capacity and the treated water is re-used in the
industry;

The industry has obtained permission for ground water
extraction from CGWA which is valid till 15.02.2027,
The fly-ash is taken by the local dwellers for filling the
low-lying area and for use in construction of houses;
Orchids of litchi and Mango located near the industry
in Sobha Tola, Pachori Tola and Tilkahni were also
inspected and fly-ash were not found in the leaves of
the trees. However, at few spots fly ash was found
dumped, regarding which it was informed that it was

dumped earlier and now the industry has stopped
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dumping fly ash in compliance with the State Board
directions.
A copy of the inspection report
with photographs and consent
granted to the industry is annexed

and marked as Annexure-1.

6. That from the above findings of the joint committee
inspection it appears that the industry is taking measures to
control air pollution and has installed APCD (Air Pollution
Control Devices) for control and prevention of air pollution
and has installed ETP for control of water pollution. Further,
the fly-ash is not dumped in orchids and the fly-ash is taken

away by local dwellers for filling purposes.

7 That I have read the contents of the compliance affidavit and

have understood the same and the annexures are true copies

of its respective originals.

1oliz)ioed-
DEPONENT

(N evmd Navasjan )



VERIFICATION
Verified at Patna on 10" day of Dec, 2024 that the averments
made in the present affidavit are true and correct to the best of

my knowledge and information derived from the records of

the matter. "o

@R oliLltet®
DEPONENT
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Legible copy frdteror e

O.A. No. 322/2022, Rajan Kumar Prasad V/S State of Bihar ® Al ¥ #H=IT U &Rd
rferevor, wur 99, fieell & g e 10.05.2022 TG 25.11.2024 P UIRT ML BT
(¥ Su weres) vd faER s ggwer FrEer wig g e geiien, TH.OE. STER,
&Y UETESNI, JOTERGR B g ANe RIS U wiEde fofies, Aie- amHies, (@
<rell) wgvs— T, Rren—qdt araRer 1 werel e Rie: 08.12.2024 BT 3HE B
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3RIY BT AT BRI §U TRATHD e Yioda fifrd favgal o Suerer s o713,

I faq 8-
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Boiled/Steam/Semi boiled rice IeuTad fdam AT &, fT9®T &9ar HH: 14 TPH, 16
TPH Vg 12 TPH | 9 SH8dl I Tg gRT Wareme \edfd e (CTO) HH:
31.05.2027, 31.05.2029 U4 10.08.2028 TP WA fAiid fvar mar 2| PRl & o9 &
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Legible copy
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SHIVA TEST HOUSE

(Serving since 1988)

TC-10532

RECOGINSED AS ENVIRONMENTAL LABORATORY BY MoEFCC, GOVT. OF INDIA, UNDER ENVIRONMENT (PROTECTION) ACT 1386, DEPTT.
OF INDUSTRY, FORESTS & ENVIRONMENT, GOVT. OF BIHAR AND BIHAR STATE POLLUTION CONTROL BOARD

TEST REPORT

| |

Ref. No. STH/TR/23-24/9109 D> 07022024

Custamer Ref. Nouwz NI Du: @1.02.2024

| Ripuraj Agro Private Limited

. NH-527D, Village & Post- Amodei
| lal Name and address of the Customer Anchal- Ramgarhwa
East Champaran i
e | Raxaul - 845433 |
{b] Details of Sample ETP Onilet Sampie from Ripuraf Agre 've Lid, Raxaul
{e] Sample Collected by . Customer |
|d] Details of Sample Container (No. & Type of Container) | Plastic Bottie (02) !
] Sample Quantity - 2Litres . il h
[f] Sample Code E-9108
[g] Sample Condition on Receip Fit for Analysis oS
(h] Ttems reguired to be tested | Asperrequest g PG i
[i] Whether any specific Method of Test has been No
__suggested by ihe customer & s |
[i] Date of receiving the sample in Laboratory gro224 L i
[k] Analysis Start Date ~ Analysis Completion Date 01.02.24/06.02.24
S. [ Limit as per
N. Parameters Unit | Metheod of Test E (P) Rules Result
(W A raty ~mars ] == - Schedule V1
! 1. pH at 25°C | - _ IS 3025 (Part-11) 5510 9.0 8.07
Z Total Suspended Solids | A | 1S 3025(Part-17) 100.00 21.0 |
3. | Oil&Grease mgil. IS 3025 (Part-38) | 10.00 10 |
4 B.0O.D. (3 days at 27°C) mgil. IS 3025 (Part-44) 30.00 200 '
5. | coD. | gk APHA 52208 | 250.00 128.0 [
SHIBESHW S5t Shreyasee Giaueruss
AR PRASAD 55257 s 30 Prasad [1)':?32(;.‘&{;23??
Verified by : Authorized Signaton
L ‘D Shibeshwar Prasad £ (Arsa Shreyasee frasod
Fechnical \Manuger liry Manager
- END OF TEST REPORT — : P e
1. - This repon applies only to sample lested as above.
2 Tetal Liabiflty of our Laboratory is limited ta invoiced amaunt.
3. Test Report endorsed only the tests and not the product cartificate. e 1 aof'l

ey Test REport cannot be raproducad pamially or ful for{egalicourt purpase without willten pefigisie
Contactus:

122.C. Aastha, Rosd No 54, Patliputma Coleny, Patna — 800 013 (Bihar)
Mob. <91 8676886245 | +9 19451047908 Ematl

sUmulps ey gliikes

Wiebs:té © wanw shivatest.com ; wwaw shivaresthiie cor
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SHIVA TEST HOUSE |

{Serving since 1988)

RECOGINSED A5 ENVIRONMENTAL LABORATORY BY MoEFCC, GOVT, OF INDIA, UNDER ENVIRONMENT {PROTECTION) ACT 1886, DEPTT.
OF INDUSTRY, FORESTS & ENVIRONMENT, GOVT. OF BIHAR AND BIHAR STATE POLLUTION CONTROL BOARD

TEST REPORT
! el No. STH/TR/23-24/9109(A) D : O7.062.2624 Custamer Ref. No.: NIL . @1.02,2024 !
Ripuraj Agro Private Limited |
NH-527D, Village & Posit- Amodei i
la] Name and address of the Customer Anchal- Ramgarhwa {
‘ East Champaran
Raxaul - 845433 S
[b] Details of Sample ETP Qutlet Sample from Ripurai Agre Pvi Lid. Raxaul
[¢] Sample Collected by Customer
141 Details of Sample Container (No. & Type of Container) | Plastic Bottie (02) = -
le] Sample Quantity : 2 Litres . L
[11_Sample Code T E-8109
[g] Sample Condition on Receipt FitforAnalysis
[h] Items required to be tested | As per request = = ——u
[i] Whether any specific Methad of Test has been
No
suggested by the customer s LI + -
[i] Date of receiving the sample in Laboratory 01.02.24
[k] Analysis Start Date ” Analysis Completion Date 01.02.24/06.02.24
8. | Limit as per | Resul
N. Parameters ' Unit : Method of Test |  E(P) Rules gl
] ] ' Schedule VI
1 Total Dissolved Solids (TDS) mg/l IS 3025 (Part-16) Not Specified 715.0
/ Q\?}"’_\ ‘\O\\.\
(‘z"{ﬁ#um Calis \%-\;ll
:ﬂ( uuh:"k ‘I\rﬂ i B
l:"r
SHIBESHW gl masso Shreyasee J3uhssssfty
AR PRASAD i sy Prasad Sy
Verified by : Authorized Signatory

Dr. Shibeshwar Prasad

D (Mrs
Technioal Manager o

— END OF TEST REPORT —

1. Thistepont epplies anly o saample lested as above.
2. Total Liability of our Laboratory is limited fo invaiced ameunt
R T&t Report endorsed only the tests and not the produict cartificate
—-4;==Tst Report ean not be reproducedpadisliy orfullbfor fegalicoun purpose without-writlen permission of the La

Centact us : 1220 Acstha, Road No, 5A, Patliputra Colony, Pama — 800 013 (Bihan) - - Q‘T ~ ‘
Mab, 1418876886249 | +51943 1047908 Ematl sthpatnal@vahoo .o . o shivaey : h‘ @' —
Websie  wuw shivalen com - www shivateyihouse :umm_ ';}' '%Y *» m




ZL T 5
WA BIHAR STATE POLLUTION CONTROL BOARD

Lt

W PARIVESH BHAWAN PLOT NO. NSaBIZ PALIPUTRA INDUSTRIAL AREA,
- - PATLIPUTRA Patna — 800 010
Ref No.- Patna dated- o
975—’ [ DISCHARGE CONSENT ORDER | 24;7 23
Wth reference to the online “application no: 6293075, resubmitted dated:
15.03. .2023, Previous CTO copy valid up-to: 31.05.2022, environmental cornpensatron
amount Rs. 6666!— deposrted online dated: 07.07.2022, inspection report dated:
22.04.2023, of M!S Ripuraj Agro Pvt Ltd, Mauza-Amodei, At & P.O & P.S-Raxaul, Dist-
East Champaran for consent under sections 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974, ‘he/they is/are granted consent to bring into use his/their new/altered/
existing outlet(s) for discharge of trade effluent and/or domestic sewage {Capacity: Par-
boiled Rice- 14 MT/hour} Mauza-Amodei, At & P.O & P.S-Raxaul, Dist-East
Champaran for the period of up to 31.05.2027 with the following conditions:-

1 That, he/they shall not make any alteration, addition, deletion or modification in the
plant without the prror clearance from the Board and shall ‘also abide by the
-_'obhgatlona ‘under. sectlons 24, 31 and 33A of the Water (Preventlon & Control of
1 Pollution) Act, 1974 and further shall extend co-operation to the: Board in performing

its functions entrusted under sections 20,21,23;30 and 32 of the Act;

2 That he. Ithey shall cerpply \Mth the requurements of rule 14 of the Environment.
'(Protecﬂen) Rules, 1986; provisions (whichever applicable) of the Hazardous and
- Other WasteS“ (Management & Transbeundary Movement), Rules 2018, rules

" 4578, 10 11, 12 13, 15° ‘and 18 of the Manufacture Storage ‘and Import. of
' Hazardous Chemieal Rules 1989 and the proviswns of the Public Liability
~ Insurance Act,1991, whichever is applicable; -

3 'That, hefthey shall mamtor his/their effluent(s) reguiarly and maintain its quality in

conformlty with Board s standards and shall produce its proof, as and when asked
A ol g S -

4 :'That he/they shall submrt applrcatlen for consent again 30 days before the

o n of the penod of consent er within 30 days from the date of recelpt of this

) ‘whichever is apphcabia """

5 "That they shall make effort to maintain no trade effluent drscharge outside the plant
premlses and Zere Liqund Discharge shall be adopted by re-using the treated
effluent. Water consumptren shall be reduced by adopting 3 R’s (reduce, reuse and

: "‘recycle) cenr:ept. pr s
6  That, they shall ensure: quahty of treated effluent as prescribed Gndekitha Rules and
"analysra repcrt shall be submltted to the Board on yearly basis;

7 That, they shall submit copy of permission letter for actual extraction of groundwater

- issued by CGWA >
g The boner blow down water (whatever generated) shall be seﬂen by lime treatment

9 '='That storm water for a unit (hawn :
be allowed to mix wuth scrubber wat

lot size at least 250 square meters) shall not
effluent and/or floor washing;

r
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That, storm water within the battery limits of a unit shall’ be channelized through
separate drain/pipe passmg 1hrough a HDPE Iined pit havmg holdmg capacity of 10

i 'mmutes (hourly average) of rainfall;

y 51

12

13

14

15

To,

Parameter. Limiting value for concentration in mﬂempt for pH
R e __Inland surface water Public sewer Land for ifrigation
_ : TR e xi ‘5500 ; 5590 - 55-8.0
- | Suspended solids 100 - ~ 600 200
; Oll & Grease 4 i SIS i 10 RE OISR o 10
5 g_Bong deys et 0770 s et e 30 : 350 i - 100
= =08 - 250 - -

: the GTO granted shall be revoked and. Iegal ection shall be mmated

They shall comply with effluent standards as prescribed under the Rules as below:;

That, the Enwronmenta! Statement as prescnbed in the E (P) Rules, 1986 [see rule
14] for the each financial year ending the 31* March, shall be submitted by the
month of September every year;

That, in compliance of direction of the hon'ble supreme court and vide Board’s HQ
ref no.- 2638, dated 09.07. 2019, they shall make provisions for display of data
- outside main factory gate about quantlty and quahty of water dlscharge and air

emission along with solid waste generated wmthln the factory premlses

That, not withstand any thing stated above, the: applicant/unit shall abide by a!l the

provisions of the environmental Iaws including pollcles and guudehnes made there

Under and

That, this CTO is granted on the basis of affidavit/undertaking up-ieaded by the

applicant and it is subject to the condition that in the event of any information/

documents submitted by the proponent are found false or misleading at any stage,

’

Sn Ripu Raman, Director,

M/S Ripuraj Agro Pvt Ltd,,

Mauza-Amodel At—AmedeI Ancha!-Ramghma
Dist-East Champaran- 845433 -

7] 07/[ 1o

(S. Chandrasekar)
Member Secrétary

EPABX-0612-2261250/2262265,Fax-0612-2281050. E-mailbspch@yahoo com, Website-http://bspcb bl nl.in
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Ref No
97’ 9 EMISSION CONSENT ORDER ]
With referenee to the online application no: 6293075, reeubmltted dated:

' :'15 03,2023, Previous CTO copy valid up to: 31.05. 2022 environmental compensation

amount Rs. 6666!— depos:ted online dated: 07.07. 2022, inspection report dated:
22.04.2023, of M/S Ripuraj Agro Pvt Ltd, Mauza-Amodel At & P.O & P.S-Raxaul, Dist-
East Champaran “for consent: under sectnons 21 of the Air (Prevention & Control of
Pollution) Act 1981, hehhey is!are granted consent to operate his/their plant {Capaclty

Par-boiled Rice- 14 MT/hour} ‘Mauza-Amodei, At & P.O & P.S-Raxaul, Dist-East

Champaran for the period. of up to 31 05 2027 with the following conditions:-

{1 That, hel/they shall not make any alteratlon addition, deletion or modification in the
plant without the prior: clearance: from: the Board and shall also abide by the
: bixgatloneiz under sechons 22,23 and 31A of the Air (Prevention & Control of
ﬁPolIutlon)s-i Act, 1981 ‘and further shall extend co-operation to the Board in

. performing its functions entrusted under sections 24,25 and 26 of the Act;

2  That, he /they shall comply with the requirements of rule 14 of the Environment
(Protection) | Rules 1986; prowslons (whlchever applicable) of the Hazardous and
Other Wastes (Management & Transboundary Movement), Rules 2016; rules
4,5.7,8,10, 115 12,18,15,17 and 18 of the Manufacture, Storage and Import of
'Hazardous Chemlcal Rules 41989 and the provisions of the Public Llablhty

- Insurance Act, 1991 whicheverls applicable

3 That, hefthey shall monitor: his/their emission(s) and the ambient air quality from

- "representatwe posnt regularly and shall malntain its quality in conformity with
'{_:Beard S standards and shall produce its proof, as and when asked for;

4  That, he!they shall submit apphcatlon for consent ‘again 30 days before the
expiration of the period of consent or within 30 days from the date of receipt of this
order, whichever is applicable; . :

5 That, they shall submit AAQ & SMR report (including noise level) {o the Board and

o "they shall ensure that parameter should be within the prescribed llmtt

6 That they should prowde a clesed room: type enclosure for blowing & storage of
rice husk Thts room type enclosure shall be closed from all sides and have an
access door for !oadmglhandlmg of rice husk. A vent above roof level of enclosed
room shall be provided and this vent should be connected to a bag-filter to
arrest!ﬁlter the fine dust particles. No activity regarding blowing & storage of rice

 husk shall be carried out outside the said enclosure;

7  That, the stack heig it of chimney. attached to husk fired boiler should be as

G prescnbed under the E (P) Rules, 1986 and it should be equipped with adequate
dust cellectlen system Parhcuiate matter emission shall be as prescribed under
the Rules;

8  Thatthe unit'shall transport thelr huslr;h in wet condition covering by tarpohne for

=

_ land ﬂlung or other uses. -
g Thathusk ash ehall be covered with 3 Jayer of soil to avoid fugitive emission in n'the
] atmosphere

Patna. dated- 02,/ g’7 &3



of J‘I.{y\'\
i 1 9‘?




i

23

— RBIHAR STATE POLLUTION CONTROL BOARD

SR = Parivesh Bhawan, Industrial Area, Patliputra, Patna — 800 010
B ETRT EPABX - 0612-2261250/2262265, Fax - 0612-2261050
W E-mail-bspcb@yahoo.com, Website - http://bspcb.bih.nic.in

Patna, dated:-
Ref. No. : (S
i ISes [EMISSION CONSENT ORDER _ | =/ &/‘L >

With reference to the online application ID. 7938370, dated 20,07.2023 of M/s Ripuraj Agro Private

Ltd Unit III, At- Amodei, Po.+Ps.-Ramgarwa, Dist.-East Champaran for consent under sections

21 of the Air (Prevention & Control of Pollution) Act, 1981, he/they is/are granted consent to operate

his/their Steamed Rice Mill (Steamed rice-12 MT/hr.) plant at Mauza-Amodei, At-NH-28A,

Amodei, Raxaul, Po.-Amodei, Dist.-East Champaran for the period of five years from the date of

issue with the following conditions:-

l. That, he/they shall not make any alteration, addition, deletion or modification in the plant
without the prior clearance from the Board and shall also abide by the obligations under
sections 22,23 and 31A of the Air (Prevention & Control of Pollution) Act, 1981 and further
shall extend co-operation to the Board in performing its functions entrusted under sections
24,25 and 26 of the Act ,

2, That, he/they shall comply with the requirements of rule 14 of the Environment(Protection)
Rules, 1986 rules 4,5,7.9,10 and 11 of the Hazardous Wastes (Management, Handling & Tran
boundary Movement) Rules, 2008; rules 4,5,7,8,10,11,12,13,15,17 and 18 of the Manufacture,
Storage and Import of Hazardous Chemical Rules,1989; and the provisions of the Public
Liability Insurance Act,1991,whichever is applicable;

3. That, he/they shall monitor his/their emission(s) and the ambient air quality from
representative point regularly and shall maintain its quality in conformity with Board’s
standards and shall produce its proof, as and when asked for;

4. That, he/they shall submit application for consent again 30 days before the expiration of the
period of consent or within 30 days from the date of receipt of this order, whichever is
applicable.

5 That, the unit shall submit Ambient Air Quality (AAQ), Stack Monitoring Report (SMR) every
year and that shall conform to the standard as prescribed.

6. That, the ash & the husk shall be stored inside the campus carefully and shall be disposed of

properly.

7 That, the ash of the oven attached to the stack shall be cleaned at least once in every week, so
that ash emission through the stack be minimized.

8. That, the unit shall submit Environmental Statement of each financial year by 30™ September
every year.

9. That, this CTO is granted on basis of undertaking up-loaded and subject to the condition that

in the event of any information/ documents submitted are found false or misleading at any
stage, this CTO shall be revoked and legal action shall be initiated which may include closure
and/or shifting to a suitable location at proponent s risk and cost.

o) 3795

(S.Chandrasekar)
& Member Secrefary

To
Sri Ripu Raman,
M/s Ripuraj Agro Private Ltd Unit 111,
At- Amodei, Po.+Ps.-Ramgarwa,
Dist.-East Champaran

EPABX-0612-2261250 /2262265, Fax-0612-2261050
E-mail-bspcb@yahoo.com, Website — http:/bspeb.bih.nic.in
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BIHAR STATE POLLUTION CONTROL BOARD

__BIHAR S _ :

e arivesh Bhawan, Industrial Area, Patliputra, Patna — 800 010
W EPABX - 0612-2261250/2262265, Fax - (0612-2261050
E—mail—bspcb@yahoo.com. Website - http://bspcb.bih.nic.in

Ref. No. AT Patna, dated:- 0/9/2.,3

| DISCHARGE CONSENT ORDER

With reference to the online application ID. 7938370, dated 20.07.2023 of M/s Ripuraj Agro Private
| Ltd Unit II1, At- Amodei, Po.+Ps.-Ramgarwa, Dist.-East Champaran for consent under sections
| 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, he/they is/are granted consent to
bring into use his/their new/altered/existing outlet(s) for discharge of trade effluent and/or domestic
sewage from Steamed Rice Mill (Steamed rice-12 MT/hr.) plant at Mauza-Amodei, At-NH-28A,

Amodei, Raxaul, Po.-Amodei, Dist.-East Champaran for the period of five years from the date of
issue with the following conditions:

1 That, he/they shall not make any alteration, addition, deletion or modification in the plant

without the prior clearance from the Board and shall also abide by the obligations under
sections 24,31 and 33A of the Water (Prevention & Control of Pollution ) Act, 1974 and
further shall extend co-operation to the Board in performing its functions entrusted under
sections 20,21,23,30 and 32 of the Act g

2 That, he/they shall comply with the requirements of rule 14 of the Environment (Protection)
Rules, 1986; rules 4,5,7.9,10 and 11 of the Hazardous Wastes and other wastes (Management,
& Transboundary Movement) Rules, 2016; rules 4,5,7,8,10,11, 12,13,' 15,17 and 18 of the
Manufacture, Storage and Import of Hazardous Chemical Rules,1989; and the provisions of
the Public Liability Insurance Act, 1991, whichever is applicable;

3 That, he/they shall monitor his/their effluent(s) regularly and maintain its quality in conformity
with Board’s standards and shall produce its proof, as and when asked for;

4 That, he/they shall submit application for consent again 30 days before the expiration of the
period of consent or within 30 days from the date of receipt of this order, whichever is
applicable.

5 That, the unit shall keep the quality of its domestic/trade effluents within the prescribed
standard.

| 6 That, they shall operate their effluent Treatment Plant regularly and submit effluent
analysis report of its final effluent annually.

7 That, housekeeping shall be maintained and the solid wastes shall be managed properly so
there shall be no nuisance in and around the plant.

8 That, the plantation shall be done & maintained.

9 That, the ash & the husk shall be stored inside the campus and disposed of properly so that

there shall not be any nuisance Sfrom the plant. 1
10 That, Environmental Statement for every financial year shall be submitted by 30" September

of the following year
T (o) 8/2>
Sri Ripu Raman,

M/s Ripuraj Agro Private Ltd Unit I1I, (S.Chandrasekaf)
At- Amodei, Po.+Ps.-Ramgarwa, [}~ Member Secretary
Dist.-East Champaran

EPABX-0612-2261250 / 2262265, Fax-0612-2261050
| E-mail-bspcb@yahoo.com, Website - http:/bspeb.bih.nic.in
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MR BIHAR STATE POLLUTION CONTROL BOARD
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PARIVESH BHAWAN, PLOT NO. NS-B/2, PALIPUTRA INDUSTRIAL AREA,
PATLIPUTRA, Patna — 800 010

Ref, No.-] |L1 0 Patna, dated- 2.)- G 2 \l

| EMISSION CONSENT ORDER |

With reference to the online application no: 9340743, dated: 27.05.2024, Previous

CTO copy valid up to: 21.05.2024, undertaking for CTO dated: 05.01.2024 of M/S Ripuraj
Agro Pvt. Ltd. (Unit-2), At- Amodei, P.O-Raxaul, Anchal- Ramgadhawa, Dist-East
Champaran 845305 for consent under sections 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974, he/they is/are granted consent to operate his/their industrial plant
(Unit-2, Steamed Rice mill of Capacity: 16 MT/Hr.) At- NH 28A Village- Amodei, P.O-
Raxaul, Anchal- Ramgadhawa, Dist- East Champaran for the peried up to 31.05.2029
with the following conditions:-

I

That, he/they shall not make any alteration, addition, deletion or modification in the
plant without the prior clearance from the Board and shall also abide by the
obligations under sections 22, 23 and 31A of the Air (Prevention & Control of
Pollution) Act, 1981 and further shall extend co-operation to the Board in
performing its functions entrusted under sections 24,25 and 26 of the Act,

That, he /they shall comply with the requirements of rule 14 of the Environment
(Protection) Rules, 1986; provisions (whichever applicable) of the Hazardous and
Other Wastes (Management & Transboundary Movement), Rules 2016; rules
4,57,8,10,11,12,13,15,17 and |8 of the Manufacture, Storage and Import of
Hazardous Chemical Rules,1989; and the provisions of the Public Liability
Insurance Act, 1991, whichever is applicable;

That, he/they shall monitor his/their emission(s) and the ambient air quality from
representative point regularly and shall maintain its quality in conformity with
Board’s standards and shall produce its proof, as and when asked for;

That, he/they shall submit application for consent again 30 days before the
expiration of the period of consent or within 30 days from the date of receipt of this
order, whichever is applicable;

That, they shall submit monitoring report of all stacks connected to bag houses etc
every year to the board within consent period. particulate matter emission from the
stack shall not exceed 150 mg,"Nm3 {for capacity | to 3 T/Hr.) and 100 mg/Nm3 (tor
capacity> 3 T/Hr.) as prescribed in the Rules;

That, they should provide a closed room type enclosure for blowing & storage of
rice husk. This room type enclosure shall be closed from all sides and have an
access door for loading/handling of rice husk. A vent above roof level of enclosed
room shall be provided and this yent should be connected to a bag-filter to
arrest/filter the fine dust particles.
husk shall be carried out outside the sg
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7 That, the stack height of chimney attached to husk fired boiler should be as
prescribed under the E (P) Rules, 1986 and it should be equipped with adequate dust
coliection system. Particulate matter emission shall be as prescribed under the
Rules:

8  That, the unit shall maintain the record of ash disposal. If the unit gives ash to any
local person, they will collect request letter.

9 That the unit will give instruction to ash receiving person to cover ash by soil -
immediately, so that ash could not fly in the atmosphere;

10 That, the Environmental Statement as prescribed in the E (P) Rules, 1986 [see rule
14] for the each financial year ending the 31* March, shall be submitted by the
month of September every year;

11 That, in compliance of direction of the hon’ble supreme court and vide Board’s HQ
ref no.- 2638, dated 09.07.2019, they shall make provisions for display of data
outside main factory gate about quantity and quality of water discharge and air
emission along with solid waste generated within the factory premises;

12 That, not withstand any thing stated above, the applicant/unit shall abide by all the
provisions of the environmental laws including policies and guidelines made there
under;

13 That, tree plantation in vacant space shall be done and maintained, and

14 That, this CTO is granted on the basis of affidavit/undertaking up-loaded by the _
applicant and it is subject to the condition that in the event of any information/
documents submitted by the proponent are found false or misleading at any stage,
the CTO granted, shall be revoked and legal action shall be initiated.

To,
Sri Ripu Raman,
M/S Ripuraj Agro Pvt. Ltd. (Unit-2),
At- Amodei, P.O-Raxaul, Anchal- Ramgadhawa,
Dist- East Champaran 845305,

ALY
* . (8. Chandrasckar) ’
Member Secretary

EPABX-0612-226G1250/2262265 Fax-0612-2261050.  |-muil-bspebiivahoo com, Website-http://bspch bibunic.in
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Briah BTHAR STATE POLLUTION CONTROL BOARD

PARIVESH BHAWAN, PLOT NO. NS-B/2, PALIPUTRA INDUSTRIAL AREA,
PATLIPUTRA, Patna — 800 010

Ref. No.- ) )Y _ Patna, dated- 2.}- 6 - 2.\,

| DISCHARGE CONSENT ORDER |
With reference to the online application no: 9340743, dated: 27.05.2024, Previous

CTO copy valid up to: 21.05.2024, undertaking for CTO dated: 05.01.2024 of M/S Ripuraj
Agro Pvt. Ltd. (Unit-2), At- Amodei, P.O-Raxaul, Anchal- Ramgadhawa, Dist-East
Champaran 845305 for consent under sections 25/26 of the Water (Prevention & Control
of Pollution} Act, 1974, he/they is/are granted consent to operate his/their industrial plant
(Unit-2, Steamed Rice mill of Capacity: 16 MT/Hr.) At- NH 28A Village- Amodei, P.O-
Raxaul, Anchal- Ramgadhawa, Dist- East Champaran for the period up to 31.05.2029
with the following conditions:-

|

That, he/they shall not make any alteration, addition, deletion or modification in the
plant without the prior clearance from the Board and shall also abide by the
obligations under sections 24, 31 and 33A of the Water (Prevention & Control of
Pollution) Act,1974 and further shall extend co-operation to the Board in performing
its functions entrusted under sections 20,21,23,30 and 32 of the Act;

That, he /they shall comply with the requirements of rule 14 of the Environment
(Protection) Rules, 1986; provisions (whichever applicable) of the Hazardous and
Other Wastes (Management & Transboundary Movement), Rules 2016, rules
4,5,7,8,10,11,12,13,15 and 18 of the Manufacture, Storage and Import of Hazardous
Chemical Rules,1989; and the provisions of the Public Liability Insurance Act, 1991,
whichever is applicable;

That, he/they shall monitor his/their effluent(s) regularly and maintain its quality in
conformity with Board’s standards and shall produce its proof, as and when asked
for;

That, he/they shall submit application for consent again 30 days before the expiration
of the period of consent or within 30 days from the date of receipt of this order,
whichever is applicable;

That, they shall make effort to maintain that no trade effluent from the unit shall be
discharged outside the plant premises and Zero Liquid Discharge shall be adopted
by re-using the treated effluent. Water consumption shall be reduced by adopting 3
*R’s (reduce, reuse and recycle) concept;

That, the unit may store the treated excess effluent into pucca pond to use for
irrigation purpose in dry season;

That, they shall ensure quality of treated etfluent as prescribed under the Rules and
analysis report shall be submitted to the Board on yearly basis;

That, they shall submit copy of permission letter for extraction of under ground water
issued by CGWA;

That, storm water for a unit (having p
allowed to mix with scrubber water, ¢

size at least 250 square meters) shall not be
Juent and/or floor washing;
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That, storm water within the battery limits of a unit shall be channelized through

separate drain/pipe passing through a HDPE lined pit having holding capacity of 10

minutes (hourly average) of rainfall,

That, the Environmental Statement as prescribed in the E (P) Rules, 1986 [see rule
14] for the each financial year ending the 31* March, shall be submitted by the month
of September every year;

That, in compliance of direction of the hon’ble supreme court and vide Board’s HQ
ref no.- 2638, dated 09.07.2019, they shall make provisions for display of data
outside main factory gate about quantity and quality of water discharge and air
emission along with solid waste generated within the factory premises;

That, not withstand any thing stated above, the applicant/unit shall abide by all the
provisions of the environmental laws including policies and guidelines made there
under; and

That, thi¢ CTO is granted on the basis of affidavit/undertaking up-loaded by the

applicant and it is subject to the condition that in the event of any mformation/ -

documents submitted by the proponent are found false or misleading at any stage, the
CTO granted, shall be revoked and lega!l action shall be initiated.

Sti Ripu Raman,

M/S Ripuraj Agro Pvt. Ltd. (Unit-2),

At- Amodei, P.O-Raxaul, Anchal- Ramgadhawa,
Dist- East Champaran 845305.

(S. Chandrasekar)
Member Secretary

i

EPABX-0612-2261250/2262265 Fax-00612-2261050.  E-mail-hspcbis yahuo com, Website-http/tbspeb.bih.nic.in
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